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Title: Discussion on the motion for consideration of the Abolition of Capital Punishment Bill,
2004. (Discussion not concluded).

SHRI C.K. CHANDRAPPAN (TRICHUR): Sir, | beg to move:

“That the Bill to provide for abolition of capital punishment in India, be taken into consideration.”

This is a matter that we should discuss seriously. It is not from a legalistic point of view
that | am trying to request the House to consider this. In a modern society, in a civilised
society, we cannot maintain this capital punishment in the law books because it is a question
of taking somebody’s life. He may be a criminal. ... (Interruptions)
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SHRI C.K. CHANDRAPPAN : | agree with him.
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SHRI C.K. CHANDRAPPAN : If | speak now, | might have to speak to an empty House. If
permission is granted to take this up for consideration later, | will continue later.

MR. CHAIRMAN: If the House agrees, we can postpone it.
SEVERAL HON. MEMBERS: We agree.

MR. CHAIRMAN : Okay. Shri Chandrappan will continue on the next occasion.

The House stands adjourned to meet at 11 a.m. on 171" August, 2006.
16.34 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Thursday, August 17, 2006/Sravana 26, 1928(Saka).



